
Succession 17/15

20/11/15                        The petitioner Smti. Dipali Bora is present  and  files  

her  written  evidence along  with  4 kinds of documents . She is examined .

                                        Heard from Ld. Counsel appearing  on  behalf of  

petitioner .  Accordingly  the necessary order is also passed  on today.  

                             This order  is  arising out of the petition  filed  by the 

petitioner   U/S   372  of  Indian   Succession  Act   for   granting   succession 

certificate  in favour of her  for the  debts and securities   left  by  her husband  

Lt.  Mahendra Bora   which is  mentioned specifically   in  the  schedule  of  the 

petition . Lt. Mahendra Bora died intestate leaving  behind  the following  legal 

heirs .

   Name of legal heirs                Relation 

1. Smti Dipali Bora                     Wife  

2. Sri Niranjan Bora                     Son 

3. Smti Malobika Bora                daughter      

                                        More over  the deceased did not  make  any Will  in  

respect of the  estate .  The  other  legal  heirs have  no any objection. The 

parents of Lt. Mohendra Bora and the daughter  Mousomi Bora , nominee of the 

L.I.C. policy were already died . So  the  petitioner has  prayed  for  granting 

succession certificate  in favour of the petitioner  .  

                                       Notices were  issued  to all the   legal  heirs.   But  

the legal heirs Sri Niranjan Bora and Smti Malobika Bora were appeared before 

the  Court  and  submitted  a  petition  stating  their  no  objection  in  granting 

succession certificate for favour of the petitioner/ their mother . 

                                        The  petitioner  has  submitted  written  evidence  

stating  the  same  fact  as stated in the  petition.   Moreover  she  proved  death 

certificate  of her husband  as Ext-1 , death certificate of her father-in-law and 

mother-in-law as Ex-2  issued by Sarkari Gaon Burha, death certificate of her 

daughter Mousomi Bora as Ext-3 , the copy of L.I.C. policy as  Ext-4 .   

                                        So  after  perusing  the petition  and after  going  

through  the evidence  it is  found  that  the deceased  left  the petitioner and 

one son and one daughter as legal  heir.  Moreover  the  legal  heirs  have 
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submitted  the  application  stating   their  no  objection  .   So  the  petitioner  is 

entitled to the succession certificate  as prayed by  her . 

                                      Accordingly  the  prayer is  allowed. 

                                      The succession  certificate shall be  issued only after  

submission of  requisite  Court  fees. 

                                      Accordingly  this Misc. case is disposed off.   

                                                                  Addl. Dist. & Sessions Judge 

                                                                       Hojai, Sankardev Nagar. 
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